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Mr. C.B. Sharma~.Counsel for the applicant. 
Mr. N.C. Goyal, Counsel for the respondents. 

Learned counsel for the respondents submits 
that operation of the impugned order dated 
22.10.2002 passed by this Tribunal in OA No. 
54/2002 has been stayed by the Hon 1 ble High Court 
in Writ Petition filed by the respondents. 

2. In view of what . has been stated by the 
learned counsel for the respondents, the. present 

· Contempt Petition does not survives at this stage, 
which is accordingly disposed of accordingly. It 
will be open to the Petitioner to agitate t;he 
matter further in case the Writ Petition filed by 
the respondents is ultimately dismissed by the 
Hon•ble High court. 

3. With. th~se 6bservatioti~,. the pr~sent 
Contempt Petition· is dismissed. ·Notices issued to 
the respondeQts are hereby discharged. 

4. In view of the order passed in the Contemp~ 
Petition, no order is requ!_~ed to be passed in MA 
N6s~3; _130/2003 and 314/2003. ~- · ., 
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